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ITEM NO.52 Court 15 (Video Conferencing) SECTION XIV

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal(C) No(s). 38136/2013
DHIRAJ DAS & ORS. Petitioner(s)
VERSUS
THE STATE OF ASSAM & ORS. Respondent(s)
(LIST ONLY SLP(C) NOS. 10855 AND 10856 OF 2014 )
WITH
SLP(C) No. 10856/2014 (XIV)
(FOR ON IA 2/2015)
SLP(C) No. 10855/2014 (XIV)
IA No. 116737/2019 - DISCHARGE OF ADVOCATE ON RECORD
Date : 03-12-2021 This petition was called on for hearing today.
CORAM

HON'BLE MR. JUSTICE VIKRAM NATH
[IN CHAMBER]

For Petitioner(s) Mr. Prateek Bhardwaj, Adv.
Ms. Diksha Rai, AOR

For Respondent(s)
M/S. Corporate Law Group, AOR

Mr. Shuvodeep Roy, AOR
Mr. Ishaan Borthakur, Adv.

Mr. Abhijit Sengupta, AOR
Mr. B. Krishna Prasad, AOR
UPON hearing the counsel the Court made the following

ORDER

SLP(C) No. 10856/2014 and SLP(C) No. 10855/2014:
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for the petitioners. It is stated that despite repeated efforts,

Heard Mr.Prateek Bhardwaj for Ms. Diksha Rai, learned counsel

they have not been able to communicate with the petitioners.
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Notices were also sent by the Registry of this Court to which also
there is no response. It appears that the petitioners are not

interested in prosecuting the matters.

The Petitions are dismissed for non-prosecution. It 1is,
however, left open to the petitioners that in case they wish to

revive their petitions,they may do so, if need arises.

Pending application(s), if any, shall also stand disposed of.

(JATINDER KAUR) (DIPTI KHURANA)
SENIOR PERSONAL ASSISTANT COURT MASTER (NSH)
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